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COVERNMENT OF KERALA

Lrw (Legishtion-G) Department

NOTIFICAIION

No. 236061Le9. G2/2017 lLaw. Eth November 2018
Dated, Ihiruvamnthapuran" 22 d Thula , 1194

nh K*thtk"J r40.

ln pusuance of clause (3) of Article 348 of the Constitution of India,
the Governor of Kerala is pleased to authorise the publicatioD in the
Cazette of the following rmnslation in English languag€ of the Calicut
University (Altemate Arrangement Temporarily of the Senate and
Slndicate) (Second Amendment) Ordinance, 2018 (57 of2018).

By order of the Govemot

B. G HARINDRANATH,
Lab, Secrek!ry.

\
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lTranslation in English of tbe .2018-oer cecdtoaocd oDdq4eJc(ocej(.(o(lu(r)gloqo))o rulodn JloaoQloa*ao)lo @)e(d66)aeJl6 mlR.d L;1d,o6n o)
(o5rBco ceooorl ) acdnJjlm.daJ" pubtished under the authority of lhe
uovemor,J

ORDINA|{Cf, No. 57 OF 2018

THE CALICUT UNIVERSITY ( TERNATE ARRANGEMENT
TEMPORARILY OF TIIE SENATE AND SYNDICAIE

(SECOND AMENDMENTD ORDINANCE, 2OI8

. _Promulgated by the covemor of Kerala in the Sixty,ninth year of
the Republic of India.

AN

ORDINANCE

to amend the Calieut University (Altemak Arrangement Temporarily of
the Senate and Syndicate) Minance, 20t8.

Pteamrle.-WHEREAs, the Calicut Univelsity (Altedate Aralgernetrt
TenpoErily ofthe Senate and Syndicate) Ordinance,20lT e4 o( 2On\
was promulgaled by the Ooveroor of Kerala on the 20th day oi
November. 2017:

^ AND WHFREA5. a Bill to rcplace the said OrdiMnce by an Act of tbe
)late L€grslafure was publisbed as Bill No. 99 of Lhe t4th Kerala Lesislatile
Assembly aad the same could not be iotroduced in, and passediv. the
l,egislalive Assembly during irs sessioo which commencel on the 22nd
day of January, 2018 and ended on tle ?th day of Feboary 20lg;

AND WBEREAS, in order to keep alive the provisions of the saial
Ordhance, r"e Calicut {Joiver3ity (Altemate Arrangement Tirnpomrily of
the Senate and Syndicate) Ordinance, 2018 05 of 2018) was promdg;ted
by the covemor of Kemla on rhe l2th &y of February, 2018;

, AND WHEREAS, a Bill to leplace the said Ordinance by an Act of the
State Legislatur€ was published as Bill No. l18 of the l4th KeEla
Legislative Assembly aud the same could not be introduced in, a{d
passe-d by, the Legislative Assembly during its sessioo which commenced
on the 26th d6y of February, 2018 and erded on the 4th day ofApril, 2018;

t
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AND WHEREAS, in order to keep alive the provisions of the said

Ordinance, the Calicut University (Altemate Arrangement Temporarily ofit,
the Senate aIId Syndicag ordinance, 2018 (23 ol2018) was promulgated

by the Govemor of Kerala on the 7th day of Apdl, 2018;

AND WHEREAS, the Kerala State Legislative Assembly was trot in

session and the term of the interim body constituted as per the said

Ordinance (23 of 2018) to exercise all the powers and perform all the

functions of the Senate and Syndicate of the Calicut Univ€rsity would

expire on the 27th day of May, 2018 and the senate and Syndicate has

not been recoNtitut€d in accordance with the provisions of th€ Calicut

University Act, 1975 (5 of 1975), for the smooth functioning of the

University, the Calicut Univ€rsity (Altemate Arrangement Temporarily of
the Senate and Syndicate) (Amendm€nt) Ordinance, 2018 (37 of 2018)

was promulgated by the Govemor of Kerala oD the l4th day of May,

2018 by mai(ing amendment by substiluling lhe words 'for a period of
twelve months" for the words "for a period of six months" specified in

sub-section (1) of section 2 of the Calicut University (Alternate
Arrangement Temporarily of the Senate aod Syndicate) Ordinance, 2018

(21 of 2018);

AND wHER[As, a Bill to replace the said OrdiMnces by an Act of tlrc
State Legislaiure was published as Bill No 146 of the 14th Kerala

Legislative Assembly and the same could nof be introduced in, and

passed by, the trgislative Assernbly during its session which commenced

on the 4th day ofJune,2018 and ended on the 25th day ofJune,2018;

AND W EREAS, in order to keep alive the provisions of the said

Ordinances, the Calicut Udvenity (Altemate Armngement Temporarily of
the Senate and Syndicate) Ordinance, 2018 (40 of 2018) was promulgated

by the Govemo of Kerala on the 6th day of July, 2018;

AND WHEREAS, a Bill to replace the said Ordinance by an Act of the

State Legislature could not be introduced in, and passed by, the

Legislative Assembly of the State of Kerala, in its session which
commenced on the 30th day of August, 2018 and ended on lhe same day;

;
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AND WHEREAS, i! order to keep alive the ptovisions of the said

O{$iurces. ihe Calicut university (Allernat€ Anrangement Temponrily of

rL Senate una Syddicale) ordinance' 2018 (48 of 2018) was promulgaled

by the Govemor of Kemla on the l4th day of September 2018;

AND WSEREAS, the tefln of the body constituted under sub_s€ction (2)

of section 2 of the said Ordimnce will expir€ on the 20th day of

November,20l8;

AND WHEREAS, the senate and s)'ndicat€ has trot beetr raconstfuted rn

accordance with the provisions of the Calicut University Act' 1975

(5 of 1975)i

Aro Wnenees, difliculties will arise if thq provisions of the said

Ordinarce are not kept alive:

AND WHEREAS, il ls necessary to amend lhe said Ordinance i! order

to keep alive th€ provisiotrs of the said dinane€ and to extend the term

.],n" boa, 
"oo",i 

o,"d as per the ordinatrce for a further period of

six oonthsi

ANo Wnrrecs. tbe Legislative Assembly of $e State of Kerala is nol

in s€ssion and tbe Covemor of Kemla is sarisfied that cirrumsances exist

which render it oecessary for him !o lake immediale aclion:

Now, THEREFoRE, itr €xercis€ of the powers confened by clause (1) of

Article 213 of the Cotrstitution of India' the Governo! of Kerala is

pleased to promulgat€ the followhg Ordinarce:-

L short tille and commencement -(l) This ordinaDce may be

called the Calicut University (Altemate Arrangement Temporadly of the

Seoate and SyDdicat€) (Second Amendment) Ordinasce' 2018'

(2) lt shall come into force on the 2lst day of November' 2018'

33/411&2013/S3.

i
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.. . 2. Amendment of Ordinance No. 48 of 20!8._Iatlte CaliqurUniversiry^(Alrernare Arrrangemenl Tempoiarily .f tb. ;";;&;syndrcale) Oldinance. 20t8 (48 of2018) in sub_secrion (l) of seclion-i
fo^r 

:h: words ..for a period of twelve momhs... the words ..for a periJof eighteen months" shall be substituted.

P. SATIIASTVAM,

GOWRNOR.


